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SECOND REPORT OF THE RULES COMMITTEE 
(Teotb Lek Sabba) 

The Committee recommended in their First Report that a fullfledged 
system of departmentally related Standing Committees be crealed by 
setting up ten Standing Committees covering under their juriidictioD all tbe 
MinistrieslDepartments of the Union Government to replace Ibe existing 
three Subject Committees . 

• 
2. The Committee considered the whole matter afresh during their 

sitting held on 22 December. 1992 and in the light of suggestions received 
from the Members feIt that being a pioneering venture the System ought to 
be a more broad-based one. than hitherto recommended. 

3. The Committee also took note of the suggestions made by the 
Members at their joint sitting with the Rules Committee of Rajya Sabha 
held on 11 March. 1993. 

4. The Committee considered further the matter at the sitting held on 
18 March. 1993 and approved the draft rules relating to the constitution 
and functions of these Committees Ii scI out in the Appendix. 

NEW DELIII; 

Daled: /8 March, /993 
SHIVRAJ V. PATIL. 

Chairman, 
Rules Commifl~~. 



APPENDIX 
(Su para 4 of the Report) 

Rules relating to departmentally related Standing Committees 

SubJII/kli(lfi of ruks 1. FOR Rules 331C, 3310, 331E, 331F. 331G and 33tH 
33JC. tic of the Rules of Procedure and Conduct of Business in 

Lok Sabha, the following shall be lubstituted, 
namely:-

"Departmentally related Standing Committees 
DtpurtmtnlDlly 331C. (l) There shall be the following fifteen depart-
rrWltd S,"fldmR mentally related Standing Committees of the Houses (to 
Commit/ttl. be called the Standing Committees): 

(1) Committee on Defence 
(2) Committee on External Affairs 
(3) Committee on Home Affairs 
(4) Committee on Finance 
(5) Committee on Agriculture 
(6) Committee on Human Resource Development 
(7) Committee on Labour, Civil Supplies and Public 

Distribution 
(8) Committee on Industry & Commerce 
(9) Commillee on Energy 

(10) Committee on Science & Technology, Environ-
ment & Forests 

(II) Committee on Communications 
(12) Committee on Railways 
(13) Committee on Transport & Tourism 
(14) Committee on Petroleum & Chemicals 
(15) Committee on Welfare, Urban & Rural Develop­

ment 
(2) The Ministries/Departments covered under the 

jurisdiction of each of the Standing Committees shall be 
as specified in the Fifth Schedule: 

Provided that the Chainnan, Rajya Sabha and the 
Speaker may modify the allocation of Ministries!' 
Departments to various Committees from time to time 
in consultation with each other. 
3310. (1) Each of the Standing Committees constituted 
under Rule 331C shall consist of not more than 45 
members, 30 members to be nominated by the Speaker 
from amonpt the members of Lok Sabba and 15 
members to be nominated by the Cbairman, Rajya 
Sabha, from amongst tbe members of Rajya Sabha. 
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(2) A Minister shall not be nominated as a member of 
the Committee, and if a member after his nomination to 
the Committee is appointed a Minister, he shall cease:: to 
be a member of the Committee from the date of such 
appointment. 

(3) The Chairmen of five Committees as specified 10 
Part I of Fifth Schedule shall be appointed by the 
Chairman, Riljya Sabba and Chairmen of ten Commit­
tees as specified in Part II of the Schedule shall be 
aplxlinted by the Speakcr. from amongst the membcn; 
of the Commi\tt'c. 

(4) The term of office of the membcn; of the 
C(lmmittee~ shall not exceed one year. 
331E. (I) The fllnctiom of each of the Standing 
Committees shall be-

(a) to consider the Demands for Grants of the 
concerned Ministric<i/Dcpurtments and make a 
report on the same to the House~. The rl'port ~hall 
not suggc~t anything of the natule of cuI mollOllS; 
(0) to examine such Bills pertaining to tlte con­
cerned MlIIlstnc~Department!. a.~ arc referred to 
1111: Cummittee hy the Ch'lirman, Rajya Sahha or 
the Speakel, ~ the ca.,e nlO.l)' be, ano make report 
thereon; 
(c) to consider ann ual rqxlrts of ~1inist rieS! 
Departments and make report!> thereon; 
(d) to consider natIonal ha~ir long term policy 
document~ prc!K:nted to the Huuses, if referred to 
the Committee by the Chairman. Ralya Sabha or 
thc Speaker. a~ the case may be, and make rcporL~ 
thereon. 

(2) nle Standing Committee ~hall not consider the 
matters of day to day administration of the concerned 
MtnistricsiDepartmcnts. 
:BIF. Each of the functions of these Committees a.~ 
provided in clause (a) to (d) of sub-rule (I) of rule 331E 
shall be applicable 10 the Commlltees from the date a~ 
may be notified by the Chairman. Ralya Sabha and the 
Speaker in respect of applicability of 8 particular func­
lion. 
111 G. The following procedure shall be followed by 
each of the Standing Committees in their consideration 
of the Demand, for Grants and making a report thereon 
to the Houses:-

(a) after the general discussion on the Budget in 
the Houses is over, the Houses shal! he adjourned 
for a fixed period; 
(b) the Committees shall consider the Demand. 
for Grants of thc concerned Ministries during the 
aforesaid period; 
(c) the Committees shall make their report within 
the period and shall not ask for more time; 
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(d) the Demands for Grants shall be considered by 
the Houses iD the light of the reports of the 
Committees; and 
(c) there shall be a separate report on the 
Demands for Grants for each Ministry. 

331H. The following procedure shall be followed by 
each of the Standing Committees in examining the Bills 
and making report thereon:-

(a) tbe Committee shall consider the general 
principles and clauscs of the Bills referred to tbem 
and make report thereon; 
(b) the Committee shall consider only such Bills 
introduced in either of the Houses as are referred 
to them by the Chairman. Rajya Sabha or tbe 
Speaker. as the case may be; and 
(c) the Committee shall make report on the Bills 
in the given time. 

3311. (1) The reports of the Committees shall be based 
on broad consensus. 

(2) A Member of a Standing Committee may give 
note of dissent on the report of the Committcc_ 

(3) The note of disscnt shall be presented to the 
Houses along with the report. 
3311. Except for matters for which special provision is 
made in the rules relating to the Standing Committees. 
the general rules applicable to other Parliamentary 
Committees in Rajya Sabha shall apply mutatis mutandis 
to the Standing Committees specified in Part I of the 
Fifth Schedule and the general rules applicable to othcr 
Parliamentary Committees in Lolr. Sabha shall apply to 
Standing Committees as specified in Part II of the 
Schedule. 
331K. The Standing Committees shall not work in any 
other place except the precincts of Parliament House, 
unless otherwise specifically permitted by the Chairman. 
Rajya Sabha or the Speaker. as the case may be. 
331L. The Committee may avail of the expert opinion 
or the public opinion to make the report. 
331M. The Standing Committees shall not generally 
consider the matters which are consider by the other 
Parliamentary Committees. 
331K The reports of the Standing Committees shall 
have persuasive value and shaD be treated as considered 
advice liveD by the Committees." 
2. After the Fourth Schedule to the Rules of Procedure 
and Conduct of Business in Lok Sabha. the following 
Scheduled shall be inserted. namely:-
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"F1F11I salEDULE 
(5. rule 331C) 

MinistrialDtpMt1M"" ,.,.., 1M jlllVdk:liOll of 1M .-.. a-.iIws 
..... 1 

51. No. Name 01 me C tsv 

1. 

2. 

J. 

4. 

s. 

6. 

7. 

8. 

9. 

10. 

11. 

CMlmitfee OR SciIIPcI a 
TecIaaoIoiY. Eawi.--I A 
Fonaa 

Comminee CIa Traupon 
ATourilm 

Commiltee oa HWIWI 
Raource De¥elopmcal 

Commillee CIa De&lcoce 

Conunillee 00 Eatemal Alfain 

Commillee CIa F'IIWIC& 

Colllllliitee OD AaricuJlIIft 

Comlllillee CIa Pelroleum 
A c.cmicaJa 

Commillee on EPerJy 

(1) ..... Aa.in 
(2) Uw ........ a ea.p., MIin 
(3) ......... Public Grift ._ a ,.... 
(1) IadIIIIry 
(2) Co .sne 
(l)s.i 
( .. ) ..... 
(5) T--.. 

(I) sa... a T....., 
(2) ....... 
(3) Spnce 
(4) o..u DewlPF' pI 

(5) ..... IIIIICIIJ 
(6) EP.uou-c A ~ 

(1) Ovil A .... 
(2) Surf.:e TruIpon 
(3) Tourilm 

(1) HwIIIII ae.oun. ~I 
(2) HeakIt ud FUIII, Welfare 

.... u 
o.a.-

(I) fill.-
(2)PIaMiat 
(3) .....-..,' 'I"'" 

(I) A,ricu .... 
(2) W ..... a---
(3) Food PI ., 
(4) Food 

(1) I'etrolewD A ....... 0-
(2) c. ...... A Pwuo Q==!cpfe 
(J) FeniIi&aI 

(I) eo.! 
(2) No._,...... a-., s..-
(3) ,.,.. 
(4) A..uc s..., 

12. CoIaaainee OIl c.._ ........ (I) 1aIoc ..... A. « .. 
(2) Ca 1'-

13. 



SI No. Name of the UHnmillee 

14 Comllllllee 00 ubow, Civil 
Suppllel and Public 
DIiUlbulJOD 

6 

(1) ubow 
(2) Civil SuppUc., C-_ Affain • Public 

Diltributioa 

15 Comllllllcc on \, elfare, (l) Welfare 
Urban and Rural Devdopmeat (2) Urbu Developmeat 

(3) Rural Developmcal" 

---_._---------_. -------------------
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